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By Advocate; Shri V.PoUppal

ORDER (ORAL)

Hon'ble Shri AoVoHairdasan, Vice-chairman(3)

This Contempt Petition arises out of OA No, 232/94

and 231/94 alleging that the directions contained in the

order of the Tribunal have not been complied uith. The

respondents have filed a reply statement in both the Contempt

Petitions enclosing a copy of the order, uihich shows that

compliance of the directions of the judgoraant appl^^ants in

both the OAs have been fixed in the cadre of LDC and were

considered for deemed promotion to the cadre of UDC.
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2o Ua aVB of tha vieu that the order produced before

us shows substantial compliance with the directions and wa

do not find any need to proceed further in this matter o

Learned counsel for the applicant states that the respondents

should have been given the petitioners arrears of pay and

allowanceso Ue are of the considered view that these matters

are not to be considered in the proceedings under the contempt

of court o Notings substantial compliance of our directions,

we drop these contempt proceedings* Eiiotices issued to the

respondents are hereby discharged o
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